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Central Admi nis tr'stiW^i bun's 1
Principal Bench

CP 35/97 -.^
:  - id

OA 1237 / 96

l\leu Delhi, this the -|Sth day of Feb.,1997

■ Hon'ble Dr Oose P.Uerghesa, Vice-chairman,
Hon'ble Shri S.P.Bisuas, flember (a)

/

Kris ha n Singh s/o " . '
Sh. Ram Kishan,
Badli 'alorker,
Delhi .flilk Scheme,
West Pat el Nagar,
Neu Delhi. , . .

•. • Applicant ,

(By. Shri R.S.Rauat-,' Advocate)

I VERSUS; '

.  1 • 3 .A .T , Rizv i , - .
Secretary to the Govt. of India
Ministry of Agriculture, '
(Oeptt. of A»H. & Dairyinol.
Krishi Bhauan,
Neu Delhi,

2., - Shri Rajinder Chauhan,
General Planager,
Delhi Milk Scheme,
yest Patel iMagar,'
Neu Delhi,

,  " , , . •♦•Respondents
'i (By Shri V .3 .R, Krishna , Advocate) '

0 R^Q £ R (QPfli ^
By Hon'bls Or. 3ose p. l/erghess, ,Uice-chalrman (3>:—

This C.P, IS filed against the order of this Tribunal
bated 5.6.1.56 directing the respondents to dispose of the
representation of the petitioner. Respondents have tode,
fUed the repl, in pursuanoeto the notice issued on the CP
on 4th Feb.,-1 997 and the said order dispe'sing of the
representation see.s to have been passed'after receipt of
notice of C.P, from this Tribunal,

satisfied that the order dated 10/2/1997 is in
/\y compliance uito the orders nffh- t' -u '^  Tribunal wherein respondents have- made-genuine efforts to consid'tir th^
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petitioner favourably and the time taken uas for the

purpose of creating supernummerary post and consider

for regularisat ion and the procass as a uhule might have

)takgf)time uhich is understandable.

■The respondents should have completed this procass

uithin the time limit giaen by the Tribunal in the order

dated 5.6.1995 and in the event the process could notbe

completed uithin the time given they should have apprsached

the Tribunal for extension of time and they have not done

so but in vieu of the fact that they have been making

efforts to comply uith the order and in vieu of the solemn

apology tendered by them by an a f f ida v it^ uith a caution,
from the Tribunal that they shall not repeat thesame in

future* the notice issued is discharged and the Contempt

Petition is disposed of.

(S .P ( Dr. Uarghese )
Hamb-ar (A) ^ \/icB-Cha i rman (3)
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